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BEFORE THE NATIONAL GREEN TRIBUNAL
APPEAL NO. 65 of 2024

Tanaji Balasaheb Gamhiré .../\ppcllant,
f a:/
v/s K !
Union of India and ors Rcspondc}‘\

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4

[ Smt. Ujwala S. Ghavte, Age 47 yrs. Occupation- Executive
Engineer, Public Works Department, Pune, Respondent No. 4 do hereby

state on solemn affirmation as under:-

L, [ say that, I have gone through the copy of Appeal and

annexure therein. I am filing this Affidavit in reply as a respondent no. 4.

I have joined as Executive - Engineer, Public Works Department,
(building) Pune on 01/04/2002.

2. [ say that, the present Appeal has been filed by the appellant
for setting aside the Environmental Clearance (EC) dated 06.02.2024
issued by respondent no. 2 under EIA notification, 2006 and praying for

further action against the respondent no. 3.

3. [ say that, by letter dated 10/11/2021 the Hon’ble District

Court asked to PWD Pune to prepare estimate for construction of Court

complex project at sector no. 14, Borhadewadi, village Moshi, Pimpari-

Chinchwad, Tal. Haveli Dist. Pune. Accordingly office of PWD Pune

prepared detail estimate of construction and submitted before the Hon’ble

Court on 23.02.2022.

4., I say that, vide government resolution dated 18.11.2022, an

administrative approval of Rs.105.77 Cr was sanctioned by Law ang
Judiciary department, Mantralaya Mumbai for the construction of Court

complex construction project at sector no. 14, Borhadewadi, village

Moshi, Pimpari-Chinchwad, Tal. Havelj Dist

. Pune, having arca adm.
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exed and
65700 sq.mtrs comprising ground floor+ four floors. Hereto ann

marked as Exhibit R 1 is the copy of Govt. Resolution dated 18.11. 2022.

5. I say that, thén after office of respondent no. 4 prepared a ¢
construction plan of proposed court complex comprising lower ground '
floor + ground floor + five floors through one Private Architect and

submitted detail proposal and submitted before Hon’ble District Court
Pune on 15.06.2023. Then after the same was approved from Law and
Judiciary department, Mantralaya Mumbai. Then after respondent no.4
submitted the proposal for technical sanction before the Chief Engineer,
PWD, Pune on 20.06.2023. The Chief Engineer by order date

05.07.2023 approved technical sanction for the said construction. It h!&li
7 e

been directed in the technical sanction that, actual work shall be start aﬁer
obtaining all necessary permissions and NOC. Hereto annexed and

marked as Exhibit R 2 is the copy of technical sanction dated 05.07.2023.
6. I say that, by letter dated 03.08.2023, office of PWD, Punc

submitted application before respondent no. 2 for prior Environmental
clearance on behalf of Hon’ble District J udge, Pune for the proposed court
complex project, Moshi. The application includes the area of the project.
The proposal has been considered by SEIAA in their 272™ meeting held
on 14.12. 2023 and decided to accord EC to the said project under the.

14.12.2023. x{
7 [ say that, office of PWD Pune obtain other né"f : ]

permissions from local body i.e. Pimpari Chinchwad Municipal

Corporation. The commencement -certificate issued by PCMC on

31.01.2024 and EC was issued by respondent no. 2 on 06.02.2024. Actual
work on the site started on 04.03.2024 after Bhumi Poojan ceremony by
Hon’ble Justice of Supreme Court and High Court of Bombay held on
03.03.2024. As on today work of court building is in process.

Considering the above mentioned facts, necessary order may be

passed.
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Solemnly affirmed at Pune
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VERIFICATION

| Smit, Ujwala §. Ghavlc, Age 47 yrs. Occupation- Executive
lic Works Department, Pune behalf of Respondent no 4 do hereby
ation that whatever stated here in above is true to the best of my

d based upon the information derived from the official records
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Administrative Approval

Construction of Court Complex (Ground
Floor + 4 Floor) (26 Court Halls) at Moshi
Pimpri Chinchwad, District Pune.

Government of Maharashtra
Law and judiciary Department
Government Resolution No. CCB-1122/ Pra.No.76/Ka-13
Madam Kama Road, Hutatma Rajguru chouk, Mantralay, Mumbai-400032
Date: 18th November, 2022

See: -

Preface: -

|-’r0posa| for Construction of Court Complex (Ground Floor + 4 Floor) (26 Court Halls) at
hinchwad, District Pune. The above reference has been submitted to the Government by the

Hon. High Court, Bombay. The issue of giving administrative approval to the said proposal was under
the control of the government.

Pimpri C

Government Resolution: -

Construction of Court Complex (Ground Floor + 4 Floor) (26 Court Halls) at Pimpri
Chinchwad, District Pune at an estimated cost of Rs.105.77 crores (Rs. One Hundred and Seventy-
seven Lakhs only) for construction work (as mentioned below According to classification)
administrative approval is being given by this Government Resolution.

Sr.no. | Details Administrative approval amom
A) Essentials Item l
1. Original Building Construction 62,87,46,560 |
2. Rain Water Harvesting ZS,OO,W
3. Furniture 8,46,35,000 |
4, Water Supply And Sanitation 3,14,37,32ﬂ
5. Internal Electrification 3,14,37,35\
6. External Electrification 3,77,24,794 |
7. Fire Fighting System 50,00,00?\
B) Miscellaneous Item

8. Compound Wall and Gate 20,32,000 |
9. Internal Road 25,00,000 |
10. | Parking 10,00,000 |
11. Landscaping 5,00,000 \
12. | Retaining Wall 25,00,000 |
C) Optional Item

13. Under Ground Water Tank 20,00,000
14. Main Water Storage and Pump House And Borewell 10,00,000
15. Air Conditioning System 50,00,000
16. Lift 2,50,00,000
17. A.B. Room, Pump Generator, Area Lightning 20,00,000
18. CCTV System 10,00,000
D) Provisions

19. Contingency 2,51,49,862
20. GST 10,39,21,561

4 6
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21. Price Escalation 4,33,00,650 |
22. | Labour Cess 43,30,065 |
23, Consultancy Charges 1,29,90,1951
24, Corporation Charges 20,00,0007
Total 1,05,77,05,344 |

Say 105.77 crores |

2. This administrative approval is being granted subject to the following conditions: -

1. Before starting the construction, the sample map, layout map and detailed map should be
approved by the architect

Estimate of this work, The provisions
District and Sessions Judge, Pune.

3. After obtaining a certificate that the planned space is in possession of the occuy
tender notices for the said work should also be published.

4. While making the tender for the said work, a single tender should be made for all the mentioned
works without making a separate tender for each work.

5. Approval of all concerned local bodies
6. While doing actual work, Environme
no. 177/ ta.No. 1, dated 10th January,
7. Action should be taken under Gover
No. 60/Imarati-2, dated 07/07/2017.
8. Special care should be taken in this re
for the said work.
9. Care should be taken that the Estimated Work does not change.
10. Do not change the scope of work or incorporate ne
given by the Engineers of Public Works Department.

11. If a new work is to be included or the scope is to be changed, the said works should be approved
within the prescribed time and within the prescribed
regard. Otherwise, responsibility will be fixed on the ¢
other concerned officials.

pier department,

/authorities should be obtained before starting the work.
nt Department, Government Resolution, no. ENV 2013/ pra

2014 should be followed as per the guidelines mentioned.
nment Resolution of Public Works Department, BDG 2017/pra

gard that revised administrative approval will not be required

W works on the basis of verbal instructions

period after obtaining a written order in this
oncerned public works department as well as

3. Expenditure to be incurred for the above work under "Demand No. H-8, 4059, Capital
Expenditure on Public Works-01, Office Buildings-051, Construction- Program (03) Grant (Centrally
Awarded Scheme- State Share), (03) (01) Large Constructions (Programme), 53-Major Constructions
(4059 0672) and (21) Grant (Centrally Awarded Scheme-Central Share) (21) (01) Major

Constructions (Programme), 53-Major Constructions (4059 1222)" should come But the work
should not be started without provision in the budget.

4. These orders are vide Public Works Department, Informal Reference No.72/2022/ Ima-2, dated
22nd April, 2022, Planning Department, Informal Reference No.200/1443, dated 7th June, 2022 and

As per the approval given by the high power Committee in the meeting held on August 05, 2022
under the Chairmanship of the Hon Chief Secretary and Finance Department, Government

—— e 4




Resolution , n. ViAPra -2013/Pra.kra.30/13/Regulations part-2 dated 17th April, 2015 in Annexure
to Financial Powers Rules Manual, 1978 Part | Sub-Di’visjon—S , Serial No. 1, Maharashtra Public
Horks Rules Manual Paragraph No. 134 are t;eing issued with the approval of the competent
uthority concerned under the powers conferred on the Administrative Department.

5 The said government Resolution has been made available on the website

www.maharashtra.gov.in of the Government of Maharashtra and its computer number is
202211181153354312. This order is being authenticated with digital signature.

By order and in the name of the Governor of Maharashtra,
XXX

NITIN V JIWANE
Legal Adviser-cum-Secretary,
Government of Maharashtra.

Copy to,

1)Hon. Chairman, Legislative Council, Maharashtra Legislature Secretariat, Mumbai. 1

2)Hon. Chairman, Legislative Assembly, Maharashtra Legislature Secretariat, Mumbai.

3)Hon. Manager B (W) Branch, Hon. High Court, Appellate Branch, Mumbai, 4

4)Hon. General Manager, Hon. High Court, Bombay,

5) Hon. Principal District and Sessions Judge, Pune

6) Accountant General (Accounts and Permissibility)/(Audit) Maharashtra-1/2, Mumbai and Nagpur
7) Chief Engineer, Public Works Regional Department, Pune.

8) Superintending Engineer, Public Works Circle, Pune

9) Executive Engineer, Public Works (Building) Department, Pune (with original budget and plans)
10) Deputy Engineer, Public Works Sub Division No.4, Pimpri-Chinchwad, Pune

11) Public Works Department (IMA-2), Mantralaya, Mumbai-400 032,

12) Department of Finance/Expenditure-5, Mantralaya, Mumbai-400 032,

13)Department of Procurement-1443, Mantralaya, Mumbai-400 032,
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Ja.Kra. Muapu/ka-2/ima-1 /4065/2023
Date:05.07.2023

Technical sanction order

Subject: Construction of court complex (ground floor + 4 floors) (26 courts) building at Moshi,
Pimpri Chinchwad, district Pune. {Actual proposed lower ground floor +ground floor
+ 5 floors}

Reference:

1) Gr no. Bdg/2016/pra.no.133/building-2,dated 08/07/2016

2) Gr no. Bdg/2017/pra.no.60/building-2, dated 07/07/2017

3) Department of law and judiciary, government of Maharashtra, ministry, government of
mumbai decision no. Ceb-1122 / prakra 76 / ka-13 / dated 18.11.2022 (administrative
approval amount rs. 105.77 crores)

4) Office letter of superintendent Engineer. circle, Pune no. Ja.kra.prasha/building/
4222/2023 dated-20/06/2023 (received date 26/06/2023 resubmitted dated 04/07/2023)

Account head: "Demand no. H-8, 4059, capital expenditure on public works-01, office
buildings-051, construction- program (03) grant (centrally awarded scheme- state share), (03)
(01) large constructions (programme), 53-major constructions (4059 0672) and (21) grant
(centrally awarded scheme-central share) (21) (01) major constructions (programme), 53-
major constructions (4059 1222)”

1) Administrative Approval has been received for a cost of rs.105.77 crores under reference

letter-3 above.

2) Detailed Estimate is submitted for technical approval as per reference letter 4 above.

P. W. Regulations appendix 42 a.no. 13 as per the authority conferred on the chief engineer
and as amended by the public works department, government of Maharashtra vide financial
authority no.v.a.s.2015/p.no.218 dated 16/12/2015 for the work in question subject to
compliance with the following points. As per the rate in the year 2022-23 rs. 89,71,22,329 /-
(rupees eighty-nine crore seventy one lakh twenty two thousand three hundred twenty nine
only) technical approval is being granted to the estimate. (including internal water supply,
the rate of construction for civil work is rs.23,000/- per sq.m. And the total rate is rs.24,000/-

per sq.m., taking into account the provision in the administrative approval for internal

electrification.)

Scope of work: construction of court complex (ground floor + 4 floors) (26 courts) building at
Moshi, Pimpri Chinchwad, district Pune. {actual proposed lower ground floor + ground floor

+ 5 floors}
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' : ioned below.
3) various aspects regarding the said technical approval are mention

3.1) permits, concepts, conditions of administrative approval etc. :-
taken up after ensuring that the

[ i der process should be
A) before starting the said work, the tender p e e (e st

land required for the construction is in possession of the consu . P ahe [amd BE 51
executive engineer should be careful that no question of ownership ot the y
complication related to it arises.

B) before starting the said work no objection certificate from all concerned local authorities
should be obtained and permissions should be ensured.

E) the depth and level of the foundation of the building should be approved by the competent
authority. The holding capacity of the soil should be re-checked before starting the work.

F) the construction of said court project was done by private architect m/s. Landmark design
group, Pune has been appointed as all-inclusive project management consultant and executive
engineer, P.W. work order has been given vide building department Pune’s letter
ja.no.lekha/tender/898/year 2023 dated 26/04/2023. The project maps and plans have been
prepared by landmark design group, Pune. The signatures of the concerned superintending
engineer and consumer department have been taken on the said layout. The signatures of the
deputy chief architect, Pune have been taken on the said maps and plans. While actually
working as per approved maps and plans, work should be done subject to the conditions

mentioned.

G) construction of judicial complex (ground floor + 4 floors) (26 court hall) building (actually
proposed lower ground floor + ground floor + 5 floor) at Moshi, Pimpri Chinchwad district
Pune as mentioned in the general description for the proposed work. Under landmark design
group, Pune Mr. Upendra Purandare, structural consultant has prepared RCC drawing of the
building as per geotechnical investigation and the said RCC drawing has been submitted to shri
Rajendra Kulkarni for approval as per the letter dated 13/06/2023 from the executive engineer
public works building department Pune for proof checking, taking measurements accordingly.
Before actual work started the detailed RCC drawing should be approved by the competent
level and accordingly the actual work should be done subject to the mentioned conditions.

B) the necessary permission / no objection certificate for the said work should be provided and
the work should actually be started, for this it will be the responsibility of the executive
engineer concerned.

E) also, the budgeted amount has been calculated assuming that the measurements, dimensions
and rates proposed in the budget have been checked in the divisional office and circle office.
Therefore, the entire responsibility of the executive director and circle office will remain.

E) the conditions of the administrative approval order for the work should be fulfilled.

C) if there are trees on the site where construction is proposed, it should be ensured that
permission to cut them is obtained before issuing the work order .
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As per administrative approval, the
cost of the project

Duration of work M

Rs. 105.77 crores

Year wise Year First year Second W
duration of the (available (8 months) (12 months) (4 months)
project year months) Year-2023-24

Year-2024-25 Year-2025-26

\\\\
Percentage of 30 % 50 % 20%

total duration
Year wise fund requirement

—\_\\
Rs.32.00crores Rs.53.00 crore Rs.20.77cr0res
— ]

\\
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executive
6.2) after the superintending engineer makes a demand as per the above c‘ash f;llo“r’;trl‘]eired funds.
engineer should follow up with the local authority of user affairs regardmg t Z qrtment does
The superintendent engineer should advise the user department that if the uf.er ef]:)ti work will
not provide funds within the schedyle as per the demand, the cost and duration of the
increase and extension of time will be in order accordingly.

o . ith
6.3) if funds are avajlabje as per the demand, the responsibility of completing the vYork :;V.l
quality . is the responsibility of the public works department, so the superlr'lte(rjl ing
engineer/executive engineer should ensure that additional funds and time are not required.

7) planned completion of external water supply along with electrification of the building
during construction work itself,

7.1) regarding electrification:

(2) according to the contract for

the construction work of the said building, up to the date of
completion of the construction w

ork reference letter no. According to the government decision
d AA (electricity) should take care to complete the work of
electrification as wel|. At present, the matters of electrification and the approved technical
approval of electrification have been taken as per the budget. Currently, as per the

administrative approval, provisions for electrification have been taken and 18% GST, 1%
labour insurance has been taken on it.

competent officer of electricity department. Accordi
contract determination etc. The superi

7.2) regarding furniture - in the proposed b isi

udget, the provision for furniture w
building has been taken as per administrative approval,



8) no

€ngineer,

chan

ing

Name of work:- construction of court complex (ground floor + 4 floors) (26 court halls) at Moshi,
Pimpri Chinchwad.
S Administrativc approval and technical sanction comparison
Sr. W Provision as per Provision as per Remark
NG, estimate proposed | estimate prepared
for aa SSR 2021-22 | for TS SSR 2022-23
— amountinRs amount inRs
Floor wise details G+4 LG+G+5 Additional lower
ground floor and
fifth floor
proposed for TSas
per user dept
letter
Area in sqm 24,182.05 28,802.05 As per user dept
instruction 4620
59.m excess area
(a) building proper (built
up area - sq.m) admin
building
Administrative building 62,87,46,560.00 Wm_
g+4 floor estimate | - main
court building
Total of a 62,87,46,560.00 66,09,69,777.19
] B) rain/roof water 25,00,00000 | Included in sub
harvesting estimate 1 - majn
court building
D) furniture 8,46,35,000.00 8,46,54,950.17 Actual as per sub
estimate 3 -
furniture
8,71,35,000.00 | 8465495017
2 Water supply & sanitary 3,14,37,328.00 - Included in sup
works estimate | - majn
court building
3 Electrification
Electrification- internal | 3,14,37,328.00 W As per aa
Electrification- external 3,77,24,794.00 3,77,24,794.00 As per aa
Fire fighting arrangements 50,00,000.00 50,00,000.00 As per aa
etc.
B

8€ shal| pe Made in the scope of technical approval without the approval of chief
9) the follgy

. is a com arative table regarding the scope of administrative approval and
technicg) approva]. " ; g p

_— ]



7,41,62ﬂu 7,41,62,122.00 [
Sub total of a 82,14,81,010.00 81,97,86,849.36 I
Testing of material 9,90,355.00 /18 aclla
Royalty | 4,76,380.00 As actual
B Miscellaneous items R SRS
Compound wall & gate 20,32,000.00 Not mFIUded "
(rmt) estimate
Internal roads (rmt) 25,00,000.00 1,31,81,697.20 Actual as per sub
estimate 2 -
internal concrete
road
Parking 10,00,000.00 Included in sub
estimate 1 - main
court building
Retaining wall 25,00,000.00 Included in sub
estimate 1 - main
court building
Land scaping 5,00,000.00 Not included in
estimate
Total of b 85,32,000.00 1,31,81,697.20
Sub total a+b 83,00,13,010.00 83,29,68,546.56
C Optional items
1 Underground water tank for 20,00,000.00 - Included in sub
r/w harvesting (cu.m) estimate 1 - main
coutt building
2 Water systema and pump 10,00,000.00 Included in sub
house, borewell estimate 1 - main
court building
3 Air conditioning 50,00,000.00 50,00,000.00 As per aa
2 Lift 2,50,00,000.00 2,50,00,000.00 As per aa
5 Cctv 10,00,000.00 10,00,000.00 As per aa
5 Av room, pump, generator, 20,00,000.00 20,00,000.00 As per aa
area lighting
| Total of ¢ 3,60,00,000.00 3,30,00,000.00
Project cost p =a+b+c 86,60,13,010.00 86,59,68,546.56
D | Provisions
| Contingencies 2,51,49,862.00 2,64,38,791.00 As actual
| Consultancy charges 1,29,90,195.00 1,10,36,470.00 As actual
] Gst ( on civil work 10,39,21,561.00 13,68,49,169.00 As actual
portion+vqcc+royalty)
— | Gst (on electrification 1,92,89,182.00 As actual
portion)
— | Labour insurance(civil 43,30,065.00 76,02,732.00 As actual
work
L portion-+vqcc+royalty)




Labour j
: OUr insurance (on 10.71,622.00 e
Clectrification portion)
Pri i
c‘e _escalatlon (5% on 4,33,00,650.00 3,79,40,321.00 As actual
civil work portion)
Price eSFalation (5% on L et
electrification work
portion)
Corporation charges 20,00,000.00 20,00,000.00
== Total ofe 19,16,92,333.00 24,75,86,393.00
Credit for hard rock 247650
= Total of atb+c+d+e 1,05,77,05,344.00 1,11,46,74,024.00

Administrative approval amount for subject work is Rs. 105.77 crores. According to the above
comparative table regarding the scope of administrative approval and technical approval as per
the state schedule 2022-23, 18% GST, 3% contingency, 1% labour insurance, 5% price
escalation etc. To complete all works as per scope of the administrative approval order. Taking
into consideration the total cost comes to rs.111.46 crores. The said price is 5.39% more than
the administrative approval. At present internal roads, essential furniture, RWH, STP etc. All
is in the provision of matters.

Also, according to the administrative approval of the work in the subject, provisions for
electrification have been taken and 18% GST, 1% labour insurance and 5% price escalation

have been taken.

Technical approval amount

Sub estimate 1 — main administrative building 66,09,69,777.19
Sub estimate 2 — internal concrete road 1,31,81,697.20
Sub estimate 3- furniture 8,46,54.950.17
Total civil work portion 75,88,06,425.00
Vqcc charges 9,90,355..00
Royalty charges 4,76.380.00
Total (civil work portion +VQCC +royalty) 76,02,73,160.00

18% GST (on civil work portion +VQCC +royalty) 13,68,49,169.00
Total TS amount 89,71,22,329.00

District Schedule Rates— the budget for technical approval is based on the rates in the state
DSR year 2022-23. Also, the technical approval order states that the executive engineer will be
fully responsible for the actual work to be done as per the schedule approved by the

superintending engineer.
10) Expenditure on this work - “Demand no. H-8, 4059, capital expenditure on public works-

01, office buildings-051, construction- program (03) grant (centrally awarded scheme- state
share), (03) (01) large constructions (programme), 53-major constructions (4059 0672) and

sS5
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: tructions
(21) grant (centrally awarded scheme-central share) (21) (1)) maJ_Orh Czns
(programme), 53-major constructions (4059 1222” should be made under this heac.

The necessary permission / no objection certificate for the said work should -be pI'O\flded
and the work should actually be started. It will be the responsibility of the executl.ve engineer
concerned to provide the necessary permission/no objection certificate for the said work and
actually start the work. Also, the measurements and dimensions of the said should be checked
and the actual work should be carried out, therefore, it will be the responsibility of th‘_’ sub-
divisional engineer concerned. Tender process should not be done without actual possession of
the site.

Terms and conditions:

1) As the roof of the said building is a concrete slab, the condition of taking 1:100 slope for the
slab has been mentioned in the technical approval order.

2) Regarding rain water pipe, 160 mm diameter and as per requirement more than 160 mm

diameter pipe (preferred 250 mm) should be used and the condition regarding working
accordingly while actually working is mentioned in the technical approval order.

3) According to the instructions given on the roof of the said building, provision has been made
for raising the concrete column for the solar roof top and installing the solar roof panel on it.

4) Government circular dated the above maps and plans. By 31.05.2023 the actual work should
be done only as signed by hon'ble deputy chief architect, Pune.

5) Structural design should be approved by competent level before actual work.
6) The tender process should be carried out only as per approved rates outside the schedule.

7) The said credited matter should be recorded in the tender process and further action should
be taken.

8) In the administrative approval, the amount of municipal charges is 20 lakhs. This should be
verified before the actual work is done.

9) According to the administrative approval order, the construction is established as ground
floor + 4 floors. However, according to the demand letter dated 09/06/2023 from user
department means the district and sessions court, Pune, lower ground floor + ground floor +5
floors have been established in the budget for technical approval, the tender process should be

done only with the consent of the user department, and the executive engineer will be fully
responsible for this. .

XXX
(Atul Chavan)
Chief Engineer,
Public Works Regional Department, Pune




Copy to,

1

Chief Engineer, Public Works (Electrical) Department, Mumbai. for further action
along with a Copy of the technical approved plans and estimates.

[ itha
Superintending Engineer, Public Works Circle, Pune for further action along wi

copy of the approved Plans and estimates.

Superintending Engineer, Public Works Electrical Circle, Pune for information and
further action. N
2/- According to the construction contract of the said building, the electrification
work should be planned to be complete by the date of completion of the
construction work and care should be taken to complete the work. .
Executive Engineer, Public Works (Building) Department, Pune for further action.

; rther action.
Executive Engineer, Public Works (Electrical) Department, Pune for fu

= 7
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Minutes of 272 Day 2 (Part A) meeting of SEIAA held on 14" December, 2023

Item no. 09

Proposal No.:- SIA/MH/INFRA2/441190/2023 Type of Project: EC
Subject- Environmental Clearance for Proposed Court complex Project at Sector 14, Moshi,
Pimpri Chinchwad, Taluka-Haveli, Pune by Executive Engineer, Public Works (Building)
Division on behalf of M/s. Principal District Judge, Pune

Project Details-

It is noted that, the PP has submitted the application for prior Environment Clearance for Court
Complex project with total plot area of 65,700 Sq.mt, FSI arca of 24,334.30Sq.mt, Non FSI

area of 6169.68 Sq.mt and total BUA of 30,504.00 Sq.mt.
Brief information of the proposal is as below:

1 | Proposal Number PARIVESH Proposal No.: SIA/MH/INFRA2/441 190/2023
2 | Name of Project Proposed Court Complex project by Executive Engineer, Public
. Works (Building) Division on behalf of Principal District Judge, Pune
3 | Project category B Category, 8(a)
4 | Type of Institution Government
5 | Project Proponent «  Name: Public Works (Building) Division
e Address: Public Works (Building) Division, Date Bungalow,
Government Milk Scheme Premises, Khadki Pune - 411003.
e  Email ID: buildingpune.ee@mahapwd.gov.in
6 | Name of Consultant Shrikrishna Environment Consultants Pvt, Ltd.
NABET Accreditation No.: NABET/EIA/2124/1A 0089
e Validity: 04/11/2024
7 | Applied for New Greenfield Project
8 | Details of Previous EC NA
9 | Location of the project Sector no. 14, Moshi, Pimpri Chinchwad, Taluka-Haveli, Pune
10 | Latitude and Longitude 18°39'55.11" N, 73° 49' 44.92" E
11 | Total Plot Area 65,700 Sq.M. T
12 | Deductions 14,500 Sq.M.
13 | Net Plot Area 51,200 Sq.M.
14 | Proposed FSI area 24,334.30 Sq.M.
15 | Proposed Non FSI area 6169.68 Sq.M.
16 | Proposed Total Built up Area 30,504.00 Sq.M.
17 | Total Built up area approved by Planning Authority In Process
18 | Ground Coverage -
19 | Total Project Cost Rs. 219.67 Cr.
20 | CER as per MoEF & CC | CER Shall be Implemented as a part of EMP as recommended by
circular dated 01/05/2018 SEAC/SEIAA as mentioned in OM F. No. 22-65/2017-1A.11II dated 30
September, 2020 and OM file No. 22-65/2017-IA.II1 dated
25/02/2021.
21 | Details of  Building Building Name Configuration Height
Configuration | Court Complex LG/B+G+5 Fl. 26.25 m
22 | Total number of | Expected Users: 1630 Nos.
tenements
723 | Water Budget Proposed water budget
Particular Dry Season Wet Season
Fresh Water 40.70 KLD 40.70 KLD
Recycled (Flushing) 32.56 KLD 32.56 KLD |
Recycled (Landscape) 24.40 KLD 0KLD
Member Secretary le%an
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T ( Total 97.66 KLD 73.26 KLD
for Fire Fighting/ UGT prop oed. Jelalls .o
*  Domestic UG tank Capacity: 62 Cu. M.
ETE *_ Fire UG tank Capacity: 150 Cu. M.
25 | Source of Water fs’impri Chinchwad Munitt}:lipal Corporation (PCMC)
o | ; TP treated water will be reused for flushing & landscape purpose.
<6 g{al“r;]\iv]?ter Harvesting |4 Level of Ground Water Table:
Pre-Monsoon: 14m to 16m BGL
Post Monsoon: 12m to 14m BGL
*  Size & No. of RWH tanks and Quantity: NA
®  Quantity and size of recharge pits: 14 nos. of recharge pits
proposed.
UGT:
* Domestic UG tank Capacity: 62 Cu. M.
* _Fire UG tank Capacity: 150 Cu. M.
27 | Sewage and Wastewater | o Sewage Generation: 65.93 KLD
®  Proposed STP Capacity: 70 KLD Capacity
* STP Technology: MBBR
28 | Solid waste management during construction phase
Type Quantity Treatment/ disposal
Dry waste Negligible | Collect & disposed through authorized agency.
Wet waste Negligible | Provision of composting
Construction Top Soil & | Top soil will be reused for landscape purpose within project site.
waste Debris Excavated debris will be will be reused for backfilling, levelling
& plinth filling purpose. ;
29 | Solid waste management during operation phase
Type Quantity Treatment/ disposal
Dry waste 244.5 Kg/day | Will be collected & disposed by Authorized Organization
Wet waste 163 Kg/day Treated in OWC and used as manure in landscape
Hazardous waste | -- NA
BMW = NA
E-waste 6.70 Kg/day Will be collect & disposed by Authorized Organization
STP Sludge 9.88 Kg/day Used as manure in landscape
30 | Green Belt Development | e Total RG Area: 11,200 Sq.M.
o Existing trees on Plot: 56 nos.
e Number of trees to be plant: 826 Nos.
e Number of trees to be cut: 0
o Number of trees to be transplant: 0
31 | Power Requirement + Source of power supply: MSEDCL
 During Construction Phase (Demand Load): 75 kW
¢ During Operation Phase (Connected Load): 920.7 kW
e During Operation Phase (Demand Load): 720 kW
o Transformer: 1 x 800 kVA capacity
* DG Set: 1 x 500 kVA and 1 x 250 kVA capacity
o Fuel Used: Diesel
32 | Details of Energy Saving | Total Energy Saving: 25.03 % through proposed use of Solar EnergT
and Energy saving measures.
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[ 33 T Environmenr————
ent .
Man . Sr. Parameter Gapital Cost
cm;ff;‘g: :h':: during | | No. (Rs. In Lakh)
e 1 | Personnel Protective Equipment 1.45
2 | Site Sanitation Facility 2,66
3 | Water provision 9.40
4 | Solid waste management 1.80
5 | Health Check up 0.80
6 | Awareness to workers or training 1.60
7 | Environmental Monitoring 4.56
8 | Disaster Management 7.36
TOTAL 26.35
34 | Environment Management Plan Operation phase
Sr. Component Details Capital O &M Cost
| No. | (Rs.Lakh) | (Rs.Lakh)
1 | Storm water NA i -
2 | Sewage Treatment Plant STP of 13.00 5.23
70 KLD Capacity
3 | Water treatment - - -
4 | RWH 14 Nos of Recharge Pits 28.00 1.20
5 | Swimming Pool - = --
6 | Solid waste management OowWC 9.25 1.57
7 | Hazardous waste NA 25 =
8 | E-waste Collection & Disposal with - ==
authorized agency
9 | Green Belt Development 826 No of Trees 164.97 2.19
10 | Energy Saving 25.03 % Energy saving 30 1.50
11 | Environment Monitoring Air, Water, Noise, Soil, STP, - 5.0
DG set, Compost Monitoring
12 | Disaster Management -- 40.55 2.59
TOTAL 285.77 19.28
35 | Traffic Management
Type Required as Actual Provided Area per
per DCR Parking
4-Wheeler 243 No. 254 No. 12.5 Sq.M.
2-Wheeler 1460 No. 1526 No. -
36 | Details of Court Cases/ litigations w.r.t. the project and project location if any [ NA
SEAC Deliberation —

PP stated that, the proposed Court Complex Project is a fresh EC project in Moshi, Pimpri
Chinchwad, Taluka-Haveli, District-Pune. PP informed that; the mandatory RG is on ground.
PP further stated that, the project comprises Court Complex with building configuration

LG/B+G+5 Floors.
The case was discussed on the basis of the documents submitted and presentation made by the

proponent. All issue

s relating to environment, including air, water, land, soil, ecology,

biodiversity and social aspects were examined. The proposal is appraised as category 8(a) B2.

During discussion following points emerged:
1. PP to submit the Copy of IoD.

e
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2. PP to ensure that, the entry should be 9 m wide.
PP to submit the garden NoC.
4. PP to provide electric charging facility by providing charging points at suitable places as per
Maharashtra Electric Vehicle Policy, 2021.
5. PP to ensure that, the water proposed to be used for construction phase should not be
drinking water. They can use recycled water or tanker water for proposed construction.
Recommendations of SEAC-
After deliberation, Committee decided to recommend the proposal for Environmental
Clearance to SEIAA, subject to compliance of above points.
Deliberation in SETAA-
Proposal is a new construction project. Proposal is recommended by SEAC-3 in its 179" meeting
for grant of Environment Clearance for total plot area of 65,700 Sq.mt, F SI area of 24,334.30
Sq.mt, Non FSI area of 6169.68 Sq.mt and total BUA of 30,504.00 Sq.mt.
During the meeting, SEIAA asked PP regarding the provision of RG. PP submitted that, RG is
not applicable to their project as their plot is part of larger layout of PCNTDA for which RG has
been already provided. SEIAA noted the same and asked PP to submit area undertaking to that
effect. PP submitted the same dated 12.12.2023.
SEIAA also asked PP to submit undertaking regarding the complying the SEAC conditions. PP
submitted the same dated 12.12.2023.
SEIAA after deliberation decided to grant EC for-FSI-24,334.30 m2, Non FSI-6169.68 m?2, total
BUA-30,504.00 m2. (Plan approval No-BP/EC/Moshi/PCNDTA/01/2023, dated-25.09.2023)
SEIAA after deliberation decided to grant Environment Clearance subject to compliance of
following conditions-
1. PP submitted that, RG is not applicable to their project as their plot is part of larger layout
of PCNTDA for which RG has been already provided. Local planning authority to ensure
the validity of the same.

o

2. PP to keep open space unpaved so as to ensure permeability of water. However, whenever
paving is deemed necessary, PP to provide grass pavers of suitable types & strength to
increase the water permeable area as well as to allow effective fire tender movement.

3. PP to achieve at least 5% of total energy requirement from solar/other renewable sources.

4. PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.N0.22-34/2018-IA III dt.04.01.2019.

5. SEIAA after deliberation decided to grant EC for-FSI-24,334.30 m2, Non FSI-6169.68

m2, total BUA-30,504.00 m2. (Plan approval No-BP/EC/Moshi/PCNDTA/01/2023
dated-25.09.2023) 4

SEIAA Decision-’
SEIAA after deliberation decided to grant Environment Clearance
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M 36 Court nan;)’ﬂmlmpr i
"Name of Work:- Construction of Court Complex (Ground Floor + ‘? F louo;Z)Floor &5 Floors] |
Chinchwad [Proposed for TS -(Lower Grounw‘&_’,} ,ﬁ,&_‘,ﬂ. ,,,,,, ~REM ARK
= . ] pc [»
Sr. Particulars As per AA )
N:; SSR 2021-22 :SR 2012?:1 2&
) i ountinRS | ——— T wer
) Amount in Rs e -;(::T Addition Lower
Floor wise detals G+d - Ground floor and fifth
floor proposed for T.S
as per User dept’s
letter dt.
| L, | - dept’s
a i 28,802.05 sq.m. as per User d€p
oge I S0 24,182.05 sa:m . instruction 4620sq.m
| Excess area
A Civil work Portion o
(a) Building proper (Built Up Area - Sq.m) Admin Building -
Administrative Building G+4 floor 62,87,46,560.00 66,09,69,777.]9 As actual as per Sgb
Estimate 1 - Main
Court Building
Total of A 62,87,46,560.00 66,09,69,777.19 |
b) Rain/Roof water harvesting 25,00,000.00 0.00 | Included in Main
Court Building Sub
—— ’____,___,—____,___,ﬂ__,d_y__l‘;j}ggimate 1
8,46,35,000.00 8,46,54,950.17 | As actual as per Sub

d) Furniture

e
]
Water supply & Sanitary works

3,14,37,328.00

I ———
8,71,35,000.00

8,46,54,950.17
0.00

Estimate 3 -Furniture

‘Included in  Main
Court Building Sub
Estimate 1

3 Electrification
Electrification- Internal 3,14,37,328.00 3,14,37,328.00 | As per AA
Electrification- External 3,77,24,794.00 3,77,24,794.00 | As per AA
Fire Fighting Arrangements etc. 50,00,000.00 50,00,000.00 | As ger AA
— 7,41,62,122.00 7,41,62,122.00
Sub Total of A 82,14,81,010.00 81,97,86,849.36
I\{/QCIC Cél}z:rggs 0.00 9,90,355.00 | As actual
oyalty Charges 0.00 4,76,380.00 | As actual
B Miscellaneous Items
Md Wall & Gate (Rmt) 20,32,000.00 0.00 N i i
Internal Roads (Rmt) 25,00,000.00 1,31,81 69’} 20 A(s)t::tr:ls‘ldered - Fl;Sb
32 1,01, . al as per su
| Estimate 2 - Internal
Parking 10,00,000.00 ? CIOERE S8
.00 | Not considered in T.S
Retaining wall 25,00,000.00
0.00 | Included in Main
' Court Building S
—%%%—S%IIP;_HE’J 5.00,000.00 = Estimate 1 B =i
otal 0 85,32,000. .00_| Not consi i
______ Sol total ATB 5 3’00:13’010 gg 1,31,81,697.20 nsidered in T.S

g’:




N}

ZVater System and  pyn, ]

Orewe]| P R
Air conditionin
Liﬁ\g\

portion + VQcc *Royalty)
Laboyr Insurance (on

Corporation charges
]

Optiona It
U“dergound Y, 2
Harvesting (Cu.i/tll;r Tank oy R/w

€y

Electriﬁcation
portion)

Price

Escalation (5%
Electrifi

on
cation work portion)

Total
Credit for Hard rock

Total Project Cost

\

20,00,000.00

10,00,000,00

Estimate | . Main
Court Bui]ding
50,00,000.00 50,00,000.00 | As per AA
ﬁf,\~ CCTvV 2,50,00,000.00 2,50,00,000.00 | As per AA
AV room. Pump G 10,00,000.00 10,00,000.00 As per AA
lightin, P+ Generator, Ares 20,00,000.00 20,00,000.00 |~ As per An
Total of C
. ) _\—\\_\_ﬂ_‘km,\
| TOTAL = o 3,60,00,000.00 3,30,00,000.00
\\c \\
b Provisicns 86,60,13,010.0¢ 86,59,68,546.56 —
Conti i
M 2,51,49.862.00 2,64,38,791.00 | As actual 4% on Givil |
| Consulta.nc Charges
GST (on

work
\mm
Civil work portion 1 \_\_‘,\,\L_ .

VQCC + Royalty)

13,68,49 6966 As actual 18% on Civil
i work
GST (on Electrification Portion) 10.39.21,561.00 1.92,89,182.00 | Ag actual 18% on
—_
WM

43,30,065.00

Price Escalation (5% on Civi work
portion)

4,33,00,650.00

20,00,000.00
19,16,92,333.00
0.00

1,05,77,05,344.00

Estimate 1 - Main
———————__| Court Buildin
0.00 _l;cludcd in  Sub

_As per Work order

Electrical work
76,02,732.00 As actual |

work

10,71,622 00 As

actual 1% op
Electrical work

As actual 59, on Civij]
work

53,58,106.00 As

actual 5% op
Electrica] work
20,00,000.00

As per AA
24,75,86,393.00

-3,47,651.00

% on Civil
3,79,40,321.00
Credited amount of

Hard  rock as  an
€Xcavated materia|

1,11,46,74,024.00
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EIEE R G IKE S 2]
Sub Estimate 1 - Main Court Building 660)63/
Sub Estimate 2 - Internal Concrete Road 1,31,81 6?13?__

Sub Estimate 3 - Furniture

Total Civil Work Portion ~75,88,06,425.00

VQCC Charges — " 79,90,355.00
Royalty Charges /7763 éﬁ’o?f
Total (Civil work portion +VQCC +Royalty) — 76,02,73,160.00

18% GST ( on Civil work portion +VQCC +Royalty) 13,68,49,1’65._06—
TOTAL T.S. Amount 89,71,22,329.00 |

g - i TTA) ST § T SO W R033-33 HHfIeT SR SR 3R, TH
AT TG ot AR

30) 7T HATERICT @ - « WO F. TH-04, ¥our - WAL STURTHER IS Jigaot @=-oy,
ol FARAl-ou, ST FRERHIEI-(0}) AN (FRqrepe Aorn-we fewm),
(03)(0R) WG IEFT (FHTHFH), W3- et STEHW (YouR 089R) T (IY) AT (FFUTEHA
atorrdy ), (Q)(oR) WG WUEH (FTHAW), U3- WIS FUEH (Youl RRYR) T AT

SIS v aral.

FEX FTIIET AT AHUT-AT TEET / T EXehel THIUTAS SUHET o NedeTTel
FTH G IV AT, T FTARIE! AT SO TATAL / AT EHet FHTOTT ST
&

4



QY- e SIRISTYAh o T A AT 5l

W-WWWHWWWWWWW,WWW

IR & T

3) WA TR B concrete slab ST slab HET 200 slope S0t et 37 AT
HolY SR T et 3.
3) Rain Water Pipe STS 260 His SamTe) o e Jar 16 refr ST ST AT
T ( Preferred 4° mm)maammmmmmwﬁm
3) We TR BaweR  faeiedr e TR Solar Roof Top TS concrete column
G TR Solar Roof panc] SEATITEIE! T, et AT,
¥) Weller T T ARSI e TR fr 3043033 T HIL.ITIEA
m@ﬁwwﬁﬁmmmwm
W) Wﬁmmwmﬁwmﬁwﬁmmmmaﬁ
&) m@mﬁﬁﬂwmmwmaﬁ
) mﬂa&editedara%ﬁﬁﬂﬁfamu%ﬁﬂﬁwwmﬁmuﬁ
£) TR AT FETT ITerefT St T . Qo T8 TR RS, ST AT
TS, ST AT ST FHOTE IATSTAT ot Al
?) TR WA SRYER AT + ¥ A 3T ST SR gwd. 7
e R fereeT @ T =ETe, O A .0R .08, 033 TsireAr ARTU v
i HFIAT ST Lower ground floor + TEBHSTAT + W e e et

TWFBWA T3, Tt TR FOr AL,
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